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o.A.No.1585/93 	 Date of Order: 24.12.93 
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The Chief General Manger, 
Telecom, A.P., Hyderabad. 

The Telecom Djst.Epineer,, 
Nellore - 524 050. 

Sri B.t'arayana gao, 
Technician, 
Ofo Telecom District Engineer, 
Vij ayazaaram. 	 Respondents. 

Counsel for the Applicant 

Counsel for the Respondents 

F4r.P. 

Mr. N 

CORAM; 

HON'BLE Mr.JUSTICE V.NEELADRI RAO : VICE-OHAIRMA 

HON'BLE Nr.R.RANGARAJN; : MEMEIER(?.D?IN.) 
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Copy to:— 

The Chief General Manager, Telecom, A.2.Hyderabad, 

The Telecom Diet Engineer, Nellore-050. 

One copy to Sri. P.Venkateauarlu, advocate, 8-3-214/24 89  
Srinivasa' colony, 'SR Nagar, Hyd. 

One copy to Sri. N.kI.4tSJ1N4¼ç, Acidi. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 

Rsm'— 



O.A.No.1585/93. 	 Date: 24.12.1993. 

ORDER 

as per Hon'ble Mr.JuStiCe V.Neeladri Rao, Vice-Chairman) 

Heard Sri Posani Venkateswarlu, learned counsel for 

- 	the applicant and Sri !$.V.Ramana, Addi.CGSC f or respondents. 

This O.A. isfiLsd as'sailing the impugned Memo dt. 

14.12.1993 based upon the impugned order dt. 7.12.1993 

whereby the applicant was fransferred from Ntellore to 

Vizianagaram. 

The applicant herein submitted a representation dt. 

20.12.1993 to the Chief Geniral Manager, Telecom, Hyderebad 

against the impugned order of transfer. It is submitted for 

the respondents that the said representation is under active 

consideration of the concerned authority. The applicant had 

not attributed any malafides to the Chief General Manager 

to whom the representation dt. 20.12.1993 is given. 

In the circumstances it is just and proper to pass 

the following order - 

"The impugned memo dt. 14.12.1993 issued on the 

basis of the impugned order dt. 7.12.1993 bearing 

No.TA/STB/3-37/VM/111 should not be acted upon 

applicant is disposed of. 11  

The O.A. is ordered accordingly at the admission stage. 

No costs. 

(R.Rangarajan) 
Member(Admn.) 	 Vice_Chairman[ 

Dated 24th December, 1993. 
Dictated in the open court. 

Cdi. 
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CHECKED BY 	 APPROVEIJ BY 

IN THE C TjRjL ADNINIsTpjm1 TPIBIJNAL 
I EPABAD BENd-i HYDEpjaAD 

THE. I-ION 'BLE NROJtJSTI.CE VQ'IEELADRI HAC 
VI CE -CH Al RMAN 

TUE HQj'LE 	.GORTHI 	:HEMBER(A) 

THE HON' BLE MR.T .CkNDRAsflc}jp REDY 

AND 	
MEMBER(J) 

  

THE HON' BLE NR.R.RNGJ?JJJXJq tMEMBER(7,) 

4 

Dated: 	4993 

DEWJuNE:JT -.- 

Q.A.Nb,  

-. 

Adrnrttted and Interim directions 
issUed, 

Mlwed. 

Disposed of with directions. 

Di .. 

bismjsed as withdrawn. 

Dismissed for default, 

V 




